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The request for interim relief cannot be allowed
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Present : |Counsel for the parties.,

S.K. Jain
ORDER

28.6.1990

It |is submitted by the learned counsel for
the appliéant that during the pendency of the 0O.A.,

the applidant has been reverted by order dated

21.6.1990 land that he will bring a fresh application
for impugning the order of reversion dated 21.6.1990.

The prayer is not opposed.

In the circumstances, the present O.A. is
dismissed as withdrawn with a liberty to the applicant
to bring a fresh application for challenging the
validity of the panel, challenged in the present

OC.2., and also the order of his reversion.
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The present M.A. also stands dismissed as

infructuous.
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